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SHRI H. R. OOKHALE : I have not 
answered Q. No. 33 yet.

SHRI ATAL B1HARI VAJPAYEE . I 
have not put the question yet. May I put 
it now ?

MR. SPEAKER: That was what I wa* 
asking him to do.

SHRI ATAL B1HARI VAJPAYEE : X 
qqw put the question. Q. No. 33.
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THE MINISTER OF LAW AND 
JUSTICE (SHRI H. R. GOKHALE): (a) 
and (b). No, Sir. The electoral rolls were 
revised with reference to the 1st January,
1970 as the qualifying date. Immediately 
after the dissolution o< the Fourth Lok* 
Sabha, the Election Commission also issued 
two press Notes on 29.12.70 and 14.1.71 
informing the public that all eligible persons 
who had completed the age of 21 years on or 
before the 1st January, 1970 but who did 
not find their names entered in the rolls 
should apply immediately to the concerned 
electoral Registration Officers for the inclu­
sion of tlujir names. All such application^ 
which wete received upto 5 . 0 0  p.m on 
18.1.71 were enquired into and disposed of.

(c) In accordance with ihe provisions of 
section 2 l(2)(b) of the Repiesentation of the 
People Act, 1950, the electoral roll shall be 
revised in any year m the prescribed manner 
by reference to the ‘qualifying date’ (which 
means the 1st of January of the year m 
which it is revised) if such revision has been 
directed by the Election Commission. The 
Commission proposes to carry out a thorough 
revision of the electoral rolls with the 1st 
January, 1971 as the qualifying date.
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“whether it is a fart that there were 
a large number of discrepancies in the 
electoral rolls prepared for the fecept 
mid-term elections to Lok-Sabha
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SHRI H. R. GOKHALE : The answer 
given was an answer to the question as 
framed. When a  question is asked whether 
there was a large number of discrepancies 
it has to be answe/ed m the context of the 
large number of voters who were entitled lo 
vote in the whole country and not in any 
particula- constituency. Looking to the 
fact that a substantial increase has takes 
place m the number of voters, and that 
attempts were made and precautions were 
taken under the law to include names or to 
delete names, as the case may be, after 
investigation, it cannot be said that the 
names which were left over were of a very 
large number.

'Toft rft |  % ft?r OTfft j a r f

qrforclr % arft *r sr?r f e  |  !
(Laughter)

SHRI ATAL BIHARI VAJPAYEE : 
This is not a laughing matter.

May I put a  definite question to the 
hon. Minister ? Now that the mid-term 
elections are over and reports are going 
round the country that mid-term elections 
for State Assemblies are being contemplated, 
may I know whether the Election Commis­
sion has taken any steps to see that there is 
total revision of electoral rolls before the 
mid-term elections for the State Assemblies 
are ordered ?

SHRI H. R. GOKHALE : Yes, Sir.
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S H R IH . R. GOKHALE The i m .
Member has forgotten that I had addressed 
all my election meetings m  Hindustani, I 
may not speak as well as he does, but I 
certainly follow Hindi.
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SHRI H. N. BAHUGUNA : Is the
Minister aware that most of these grievances 
about discrepancies in electoral rolls are from 
States where the Jana Sangh or its allies are 
ruling ?

SHRI ATAL BIHARI VAJPAYEE : 
Nonsense.

SHRI H. R. GOKHALE : In fairness,
1 cannot say I hat these grievances wore only 
from the Jana Sangh. There have been 
some places where names have been left 
out, but largely from places where the candi­
dates have been defeated.

SHRI ERASMO DE SEQUEIRA : In 
the recent elections, in our Union Territory, 
an allegation was made that a  part of a 
village which was included in one Assembly 
constituency had been registered In the rolls 
or another constituency. Would Govern­
ment consider requesting the Election Com­
missioner to devise some procedure whereby 
it is impossible for anybody to change the 
delimitation set by the Election C oronj^ion 
in this fashion ?

SHRI H. R. GOKHALE : Even now 
all precautions are taken to see that persons 
are not entitled to 'vote in more than one
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constituency. I am sure the Election Com­
mission will maintain the same precaution 
in future.

SHRI ERASMO DE SEQUEIRA : My 
question was different. The allegation was 
made that a  part of a  village included in 
one assembly constituency had been register­
ed only in the ro.ls of another constituency.

SHRI H. R. GOKHA1 E : That is a 
matter which will be considered by the 
Election Commission.

SHRI KALYANASUNDARAM : Is 
the Minister aware that even the ruling party 
in Tamil Nadu, the DMK, has got a 
grievance with regard to the registration and 
maintenance of electoral rolls. In spite of 
the fact that the DMK, the ruling party 
there, and we were put to difficulties, because 
of the frightening propaganda carried on by 
the leaders of the syndicate Congress and 
Swat&ntra, the administration could not 
even be disciplined. Just two months before 
the mid-term elections, elections took place 
to the civic bodies. Names which were 
found in the lists then were not found in 
the lists for the mid-term elections. Are 
Government aware of this complaint ?

MR. SPEAKER : This is a  very speci­
fic question. He has brought in the DMK 
and others. It does not arise out of this.
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SHRI H. R. GOKHALE : Surely, it 
is the duty of the Election Commission to 
correct all these discrepancies. I am sure 
all precautions will be taken to correct 
them.
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SHRI H. R. GOKHALE : Regarding
the fees, as the hon. Member would know, 
the fees which were to be paid while making 
applications were substantially reduced. It 
was only 10 P,

AN HON. MEMBER * Not only fee ; 
he asked about procedure also.

MR SPEAKER : It is d suggestion
which he might note.

SHRI 11. R. GOKHALE : I will take
note of it.
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THE MINISTER OF STEEL AND 
HEAVY ENGINEERING (SHRI S,
MOHAN KUMARAMANGALAM): (a) 
There are at present five integrated steel 
plants in production. These arfe located at 
Bhilai (Madhya Pradesh), Rourkela (Orissa), 
Durgapur (West Bengal), Jamshedpur (Bihar) 
and Burnpur (West Bengal).




